IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

DATE OF _ORDER__:__01=-09-1998,

—— . i D - - — -

Betussgn i~

g.Y.,Ramana Ranb

«es Applicant
and

1. Dy.Director (Personnel) Indian
council of Agricultursl Research,
Krishi Bhavan, DUr.Rajendra Prasad

Marg, New Uelhi,

2, Director, Central Research Institute
for Dry land, Agriculture, Santhosh-
nagar , Hyderabhad.

3. Director Genaral, Indian Cpuncil of
Agricultural Research, Krishi Bhavan,
Rajendra Prasad Marg, New Delhi,

«+s Respondents

Cqunsﬁl for the Applicant : Shri V.Sreeranga Rao

Counsel for the Respaondents Shri N.R.Deveraj,CGSC

CORAM:

THE HON'BLE SHRI R.RANGARAJAN ¢  MEMBER (R)

THE HON'BLE SHRI 5.5.3A1 PARAMESHWAR : MEMBER (1)

(Crder per Hon'ble Shri B.S5.Jei Parameshuar, NemLer (3) ).
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None for the applicant.

though the OA is posted for dismiss@dl. Since the 0A was

ing,the ,
in the year 1996 we gra digpfe=/CA in accordance with Ru

1

of C.A.T. (Proceedure) Rules, 1987. Heard Sri N.R.Dever

counsel for the respondants.

2. Ther applicant herein was initially recruited as
§-3; in the scale of Rs.1500--2000 with effect from 29-11-

submits that considering his performance.in Scientist 5-

granted highsr scale of pay of Rs.1800--2250/- and he wag

the basic pay of Rs.1900/- with effect from 1-7-1985. He

that he opted for revised sceles of pay of fs.4,500-=7,30
ofpre-ravised scale of m.18064-2250/- with effect from 1
f

hig basic pay uwas fixed at Rs.4,500/- with fext increment

1=7-86. He comperes his pay with that of one Or.Sriram

Applicant was also absert even

filed
le-15{(1)

arned
Fj,/standing

Scientist
1979. He
3, he was
given
submits
0 in lieu
-1=86 and
alling

/dus on

who was

selected and appointed as Scientist S5-3 in t he basic pay of

541500/~ with effect from 23551-89;and was given the bapic pay

of Rs.1800/- with effect from 1-1-1985, The epplicant further

submits t hat the said Or.C.Sriram i ¥s junior to him,

3. The respondent: No.1 by letter dt.28-1-93 took

in respect of Scientist 5-3 who was appointed prior to (i

Hecision

-7=-1985

5Re to give the placement scale of Rs.4,500--7,300/- with effect

from 1.1.,1986,

scale and his basic pay was fixed at Rs.4,650/- as on- 141

B E N

virtus of thatj it is stated that Sri C.Sriram is drauwip

I~

At that time Or.C.Sriram opted for placement

g mOre

000030
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basic pay than the gpplicant.

4, The applicant has relied upon the dacision of thils Bench

in OB 1357/95 (B.V.Ramana Rao VUs. Director, CRIDA'& 2 otHer s)
decidad on 25-4-1996, The applicant submitted represent%tinn

for stepping up of his pay on par with that of Or.C.Srirgm.

5. By letter dt.B-8-96 (Annexure~I to the OA) his rpguest uas

not considered. The applicant haékfilad this OA praying for decla-

ration that the action of respondent No’1 in issuing thg impugned
léfféfk’dtzs-ﬁ-gs rejecting his claim for stepping up of his pay on

par with his junior at Rso 4,800/~ with effect from 1.1.B+ as illagal'

improper, érbitrary and contrary to the imstructions isgued as per
1ICAR Lr.No.1-14/87 - per IV dt.9-3-89 amd to sst aside fhe same and
consequently to direct the reéponaants to step up his p%y on par
with his junior‘uith gffect from 1.1.,86 and Eo pay all [the conse=-

quential benefits. /

6. The respondents have filed their counter and they have
specefically stated in page-5 of the reply that in accprdance with
the directions of this Tribunal in 0A 1357/95 dt.25-4-P6 the case
of the applicant for stepping up of his pay on par witph his junior
Or.C.Sriram wes considered by the competent authority |lin ICAR, New
Delhi, in consultstion with the Finance Division and fhe Bepart-~
ment of Personnel & Training, Govt. of India>ehgidid ot concede
for fixing up of pay of the applicant at fs.4,800/~ inthe scale g¥.
of pay of Rs.4,500-7,300 as it is not cnuerea under the rules

which enunciates that tme senior and junior should belong to the

same grade and should draw pay on the stage prior to [1.1.86 and




g

the piacement scak for 5=3 and that of S-4 Scientists int

scale i.e. %5.4,500-7,300 and their pay was fixed as on 1=1

5 sfter 1-1-B6. That the anomaly had occurfed as a result of clubbing

o ong

<86 whilse

the junior got the bensfit of Bunching of increments at thJstaga of

Rs.1900/~ in the pre-revised scale of Rs.1500-2000 and such

Benafit was

not available to the applicant. It is further stated that the above

decision of the competent authority was conveyed to the applicant vide

Officé Note F.No.1=1(2)/90-Estt. dt.22~8-96 (Annexure=VIIIfto the

counter affidavit). Thus the rasspcndents submit that the

pay of the

applicant camot bs stepped up on par with that of his junfior Or.C.

Sriram,
7. The rule 22-C of the FRSR is the basic ruls for
up of pay of Senior on promotion drawing less pay than hig
This has t; be clearly examinea before acéepting or refusi
stepping up of pay. Though it is stated in the reply thal

order 22-C under FRSR is against the applicant, it is not

stepping
junior.
ng the
the said

clearly

stated in the reply why this is so on the various points fentioned a§f

(a)(pn) and (c) in that order. Even the reply given to thT

applicant

on that basis is not very clear. The applicant has not filed any re-

joinder on that score. The A has to be dismissed on the

submissions of the respondents.

Be ~ However, we fesl necessary to ensure justice in
t he raspoﬁdent No.3 should gB-examine this issue on the D
rule 22-C and record his reasonings why that order is ags
applicant in thig connection add a detailed reply on the
the above direction should be igsued to the applicant wit

of three months from the date of receipt xxxx xXxxx XxX
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of a copy of this ordsr.

8.

disposed of. MNo order as to costs,

@W (R.emut;;:\mz:u)m)
amb J Membsr (A
W :

avl/

With the above direction, the Original Applicatign is

|
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Dictated in Open Court.
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D4.1356/96
Capy t©i=
1. Tha ﬁy:DiractDr §Parsannsl) Indien Council of Agricu
fessarch, Krishi Bhavan, DreRajesdra Prasad Marg, Ne
2, Tha Diracta;,,tanifal Research Institute fer Ory Lan
‘ Santheshnagar, Hydarabad. :
3. The Diraster Ganarél, Indian Ceuncil of Agficultural
Krishi 8havan, Rajendra Prasad Marg, New Dolhi.
4, Ons copy to MrJ V.Sreerangs Ram; Advocats, CAT., Hyd
5. GOne cepy te Mr, NiR:Dsvaraj, 5r.C0SC., CAT., Hydy
B Un‘(a cmpy‘;te HRsaP 1{J), CAT., Hydl’ | |
7. One cepy te D.R,(A), CAT., Hyd.
8. péa duplicate cepy. .

| tural
) Dalhk.

d, Agriculturse

Rasearch,
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